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Delivered by Hon’ble Mr. Anand Mathur, Member (A): - 

 
During the course of arguments, learned counsel for applicants 

of the case Mohmmad Farhan & Others submits that he would be satisfied if 

the O.A. is disposed of by directing the respondents to treat this O.A. as the 

representation of the applicants and reconsider the short listing of the 

applicants called for interview and that while reconsidering the matter, look 

into the advertisement that weightage should be given to candidates who 

were already working in J&K ePDS.  

2. Looking to the submission of learned counsel for the applicant, 

respondents are directed to consider the present O.A. as representation of the 

applicants and reconsider the short listing of the applicants on the basis of 

the conditions mentioned in the advertisement–Notification No.1 FCS and 

CA of 2020 dated 05.02.2020 by way of reasoned and speaking order within 

a period of two weeks from the date of receipt of a copy of this order with 

intimation to the applicants. It is made clear that no observation has been 

made on the merit of the case by us. 

3. Accordingly, O.A. is disposed of. No costs. 
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